.LOK SABHA DEBATES

LOK SABHA

Wednesday, April 5, 1978/Chaitrg 15,
1900 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SeeakEer in the Chair.]
OBITUARY REFERENCE

MR, SPEAKER: I have to inform the
House of the sad demise of Shri A.
Ibrahim, a former Member of this
House, who passed away at Doranda
(Ranchi) on  March 27, 1978 at the
age of 63.

Shri A. Tbrahim was a Member of
the Provisional Parliameni during the
years 1950 to 1952 and of the First
Lok Sabha during the years 1952 to
1957. During First Lok Sabha, he
represented Ranchi Constituency in
Bihar.

A lawyer and a social worker, Shri
Ibrahim devoted much of his time and
energy to the upliftment of the back-
ward communities of Chota Nagpur in
Bihar. He was also associated with
2 large number of organisaticns work-
ing for the welfare of the backward
classes. A widely travelled person,
he attended the World Assembly of
Youths in New York in 1951

We deeply mourn the loss of this
friend and I am sure, the House will
join me in conveying our condolences

" to the bereaved family.

The House may stand in silence for
a short while as a mark of respect
to the memory of the departed soul.

The hon. Members then stood in
silence for q short while.
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2
ORAL ANSWERS TO QUESTIONS

Persons retired compulsorily during
Emergency

¥*594. SHRI MOHAN LAL PIPIL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the total number of Government
servants non-Gazetted and Gazetted,
who were compulsorily retired from
service under F.R. 56(j) and Rule 48
of Central Civil Services (Pension)
Rules, 1972, arbitrarily during the
emergency without giving them any
chance to explain or defend them-
selves;

(b) whether it is a fact that out of
the retired persons only those emplo-
yees have been reinstated who were
detained under MISA or having their
association with banned organisations;

(c) whether Government have de-
cided to reinstate all such compulso-
rily retired Government servants
without prior review; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) to (d). A
statement is laid on the Table of the
House. ’ ’ ’

Statement
5477 Central Govt. employees were
prematurely . retired during emergency.
Their group-wise break-up is given
below:

Group A . . . 118
GroupB . . . .. 292
Group C . . . 3129
Group D . . . - 1938

5477

In addtion, 71 Central Govi. employees
were also either dismissed or remov-
ed from service under proviso (c) to
Article 311 (2) of the Constitution
during the same period.
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2. In  regarg to the Central
Govt. employees who were prematu-
rely retired, instructions have been
issued to all the appropriate authori-
ties that the representations of such
employees be considered by a com-
mitee of Officers of appropriate status
unconnected with the original deci-
sion to retire the employees premature-
ly, with special care to see that
overrigorous standards were not appli-
ed at the time of the original review
or that such premature retirement was
not resorted to as a means of politi-
cal or personal victimisation. Accord-
ing to the information available so
far, orders have been issued for the
reinstatement of 3307 empolyees.

3. As regards the Central Govt.
employees against whom action was
taken under Article 311 (2) (c) of the
Constitution for their alleged link with
the previously banned organisations,
instructions have already been is-
sued for their immediate reinstate-
ment. These instructions are, however,
not applicable to those Government
employees who were involved in
espionage or other similar objectiona-
ble and illegal activities,
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SHRI S. D. PATIL: These questions
have not come specifically to the notice
of the Government. If these questions
are received by the Government, then
it will be examined on merit.
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MR. SPEAKER: The statement hag
given all the details. Probably, the
hon. Member has not got the state-
ment.

SHRI MOHAN LAL PIPIL: I am
asking about those persons who have
not yet completed 50 years of age.

SHRI 8. D PATIL: There is no com-
pulsory retirement as such, but there
is a premature retirement and that is
done on two accounts. (1) The ineffec-
tiveness of the incumbent. The other
is doubtful integrity. In such cases,
we are examining the cases during the
emergency and some of the cases are
being reviewed and they are reinstat-
ed. Such of the persons who do not
deserve reinstatement their cases are
rejected.
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SHRI 8. D. PATIL: That is a mat-
ter of policy and we will examine it
on merit.

SHRI M. RAM GOPAL REDDY:
Resently, in Andhra Pradesh, the Chief
Minister has announced that he is
taking all non-gazetted people on duty
who were removed during the emer-
gency. 1 want to know whether the
Government is in a position to make
such sort of a gesture in the case of
Central Government employees.

SHRI S. D. PATIL: We cannot do
that. We have lzid down certain policy
matters. This is reflected in the memo-
randum date@ 15-10-1977, and there
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we have laid down certain guidelines.
Where the standards appliced are
over-strict or ag a matter of fact, in
the case of victimisation, we took into
the matter and also asess the overall
working as regards the effectiveness
of the persons and those guidelines
are quite clear.
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SHRI S. D. PATIL: In the statement
dtself we have already said about
the C it is an ind
committee which applies its mind
with an objective test. This Commit-
tee is a C i of
Secretaries and it is headed by the
Cabinet Secretary.

MR. SPEAKER: Out of 5477 cases,
already 3,307 persons have been taken
back.

SHRI 5. D. PATIL. Yes, Sir. The
cases of those whose cases are rejected
on overall assesement of their working,
not that we considered their integrity
during Emergency; there was no ques-
tion of judging thelr integrity during
the Emergency but prior to that—if
‘heir integrity was doubtful and that
had been noted in e CRs of those
*Mcers,
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). Yes, sir.

(¢) The number of complaints re-
celved upto 28-2-1978 is 6745. After
d investigation and -
tion with State Governments, pension
bas been cancelled and recovery or-
ders of payments already made in
433 cases. Criminal prosecution has
been left to the State Governments fo
be undertaken in the light of facts and
evidence available in each case In
4744 cases, grant of pension has been
after iminary examina-
tion. Detailed enquiriegs in consulta-
tion with the State Governments are in
progress.
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